HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001

No.HHC(R2P)/Rules/2/93 Dated:Shimia 4th July.1997
NOTIFICATION
In exercise of the powers conferred by Saction
18{(3) of the Himachal Pradesh Courts Act, 1876 (Act
No.XXIIT of 19768), read with Article 235 at the
Constituticn of India, the Hon’ble the Chief Justice and
Judges of the High Court of Himachal Pradesh are pleased

to make thae following rules, relating to the appointment,
promoticn and conditicns of service of Class-III and IV
officials of thea Subordinate Courts (other than the

Superintendents of the District and Sessions Judges) in
Himachal Pradesh: i
PART-T GENERAL
1.({a) These Rules may be called the Himachal
Pradssh Subordinate Gourts’? Staff (Recruitment,
Promotiocn and Conditions of Service) Rules, 1997.
(k) These shall come into force from the date of their

publication in the Himachal Pradesh Rajpatra.
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District & Sessions Judge of a Distr=or
as Definss in Section 2(b) of the
Himachz!| Pradesh Courts Act: 1974,

“Covermment" means the QCGovermment oo
Himachza! Fradesh.

“High Court"” means the High Cour: c*
Himacha! Pradesh.

YO.2.6s." means castes/communities
declared zs such bv the State Governmar®
from tim= o tame.

"Post" means any post desaribed oo
Schedulsa-T,
"Promoticn' means oromotion to a pvost  or
class of zosts hased on seniority suhisct
to rejection of unfit.

"Recoomis=d University/Board" means an-
University. Board which is recoonised o
the GCovernment of Indiz or the Himacha
Pradesh Ccvernment to be a recognise:
University/Bocard for the purpose of thesz-
rules. ard approved by the High Cour:
whensver nscessary.

“Scheduled Castes" means the castes

races or tribes or parts of aroups withi:
castes. races or tribes specified in the
Constitut-on (Schedule Castes! Cras
1580, 2= amended by Section 15(1) re
with the First Schedule of the 8State of
Himachal Pradesh, Act. 1870 {Rct =2 o
19701 ans 55 1t may further bs amends.
from time to time.
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"Schedul=d Trihes" means the trihes of
tribal cmmmities or parts of or aronos
within fribes or tribal carwmn-(
specifis. n the Constitution {Schea
Trikes) Grder. 1850, =as amended hy
Section 20{1} read with the thirg
Schedule of the Stats of Himacha!
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" Pradesh Aect. 1970 (53 of 1570) and
as it mav be further amended from time

to tims.

{15) “Schedule” means the Schedules attached
to these rules.

{18} "Salection" weans promoftlon To A DOST or
class of posta by aslection hasad on
merit with due regard to seniorvity.

(17) “"Sarvice"” wmweans service in Class ¥IT apd
Olass IV posts in the courts subordinats
to the High Court.

3. These Rules shall aoply to all the

emplovess of the subordinate courts in Himachal
Pradesh except the Superintendents of the Courts
of District and Sessions Judges..

PART-TT

4, (1} The establizhment of the subordinats
Courts shall consist of the posts specified in
Schedule-I. of these rules carrying such pav
scales as may be notified by the State Government
from time to time.

(2) In cass any permanent Or TETODOraTY
post 1S -sanctioned by the State Government
carrying duties o responsibilities af like
wEnner to the cadre post.  the High Court mav
modify the Schedisle T tn thase milas accordingly.
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5. A candidata for aopaintment to any past
cn the astahlishment of the Suboirdinate Courts
mist ba a3 sitizen of ndis.

f. No person shall be eligible for apooint-
ment to a post in a Subardinate Court:

(z) who has entered into or
contracted a marriags with a
‘Derson having a spouse living: or
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=innd of recruitment.

{5} who having 3 spouse living. has
=ntersd into or contracted £

marvizge with any person.
the appoinfing suthority

Proviged that
i Justica. 31f

may. with the zooroval of the Chiet
satisfied that such mavriage is permissible imdar

law

personal aoplizzble to such person and The
Othar DATTS the marriage and there are other
growmds  for =o doing. exerot any person from the
cparas=tion of this rnila.

7 i Recruitment to = post or class of posts
may be made bv on=s or more of the following

methods, namelv:

\ a - -
~yiz) By promotion/selection from
amongst the members  of the

service. as provided in Schedule

i1 to thess rules.

AM(b) By direct recruitment on the
basis of 2 competitive examina-
tion as may be prescribed by the
Appointing Authority.
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ding the High Court. on an appli-
cation in writing by =z willing
candidate(s).
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